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India’s First Supreme Court Woman Judge Fatima Beevi No More 

https://indiawest.com/indias-first-supreme-court-woman-judge-fatima-beevi-no-more/ 

THIRUVANANTHAPURAM, (IANS) – India’s first woman judge of the Supreme Court 
Fathima Beevi breathed her last at a private hospital at Kollam on November 23. She 
was 96 years old and was ailing for a while. 

Beevi, who lived at her home in Pathanamthitta after retirement, has several firsts to her 
name. 

Apart from being the first woman judge of the apex court, she was the first Chairperson 
of the National Human Rights Commission and the first Muslim female Governor of 
India (Tamil Nadu). 

Beevi enrolled herself as an advocate in 1950 and began her career in the lower 
judiciary in Kerala. 

Beevi was appointed a Munsiff in the Kerala Sub-ordinate Judicial Services in May 
1958. She was promoted to Sub-ordinate Judge in 1968, as the Chief Judicial 
Magistrate in 1972, and as District and Sessions Judge in 1974. 

Beevi was further appointed a Judicial Member of the Income Tax Appellate Tribunal in 
January 1980 before being elevated to the High Court as a Judge on August 4, 1983. 

Beevi became a permanent Judge of the High Court on May 14, 1984. She retired as a 
Judge of the High Court on April 29, 1989, but was further elevated to the Supreme 
Court as a Judge on October 6, 1989, where she retired on April 29, 1992. 

Beevi later went on to become the Governor of Tamil Nadu on January 25, 1997, and 
she quit in 2001 following a decision of the Union Government recommending to the 
President to recall her. 
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Prime Minister condoles demise of Justice M. Fathima Beevi 

https://observervoice.com/prime-minister-condoles-demise-of-justice-m-fathima-beevi-
41937/ 

The Prime Minister, Shri Narendra Modi has expressed deep grief over demise of 
Justice M. Fathima Beevi. 

The Prime Minister’s Office posted on X; 

“Saddened by the passing away of Justice M. Fathima Beevi. A true trailblazer, her 
remarkable journey broke several barriers and greatly inspired women. Her contribution 
to the legal field will be cherished. Condolences to her family and friends. May her soul 
rest in peace: PM @narendramodi” 

Saddened by the passing away of Justice M. Fathima Beevi. A true trailblazer, her 
remarkable journey broke several barriers and greatly inspired women. Her contribution 
to the legal field will be cherished. Condolences to her family and friends. May her soul 
rest in peace: PM… 

— PMO India (@PMOIndia) November 24, 2023 

M. Fathima Beevi (30 April 1927 – 23 November 2023) was an Indian judge who was 
a justice of the Supreme Court of India. Appointed to the apex Court in 1989, she 
became the first female judge to be a part of the Supreme Court of India, and the 
first Muslim woman to be appointed to any of the higher judiciaries in the country. On 
her retirement from the court, she served as a member of the National Human Rights 
Commission and later as the Governor of the Indian state of Tamil Nadu from 1997 to 
2001. In 2023, she was honored with Kerala Prabha Award, the second-highest honor 
given by the Government of Kerala. 
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Justice Fathima Beevi, first woman judge of the Supreme Court, 
passes away at 96  

https://samacharcentral.com/justice-fathima-beevi-first-woman-judge-of-the-supreme-
court-passes-away-at-96/ 

Thiruvananthapuram, Chennai: First woman judge of the Supreme Court, Justice M 
Fathima Beevi, passed away in Kerala’s Kollam on Thursday. She was 96. 

She served as SC judge from 1989 to 1992. She was also considered as the first 
woman from Muslim community to become a high-ranking judicial officer. She also 
served as Tamil Nadu Governor from 1997 to 2001 and National Human Rights 
Commission member from 1993 to 1997. 

Beevi was under treatment at a hospital in Kollam where she died this noon. Funeral will 
be held at her native place Pathanamthitta on Friday. 

Born in Pathanamthitta district, she did her higher studies at the University College and 
Government Law College in Thiruvananthapuram. She enrolled as a lawyer in 1950 and 
started career as a judicial officer as munsiff in 1958. She became a High Court judge in 
1983. 

Beevi, who had an eventful four-year tenure as Tamil Nadu Governor from 1997 to 
2001, was recalled in July 2001 by the then A B Vajpayee-led government. Her most 
controversial decision was to administer the oath of office to J Jayalalithaa as chief 
minister in May 2001 despite her conviction in TANSI land acquisition case by a special 
court. 

Beevi was appointed as Tamil Nadu Governor by the United Front government in which 
the ruling DMK was an integral part. Though then Chief Minister M Karunanidhi had 
hailed Beevi’s appointment as the first woman governor of Tamil Nadu, the two fell out 
after the DMK lost power in the state in 2001. 

The former Supreme Court judge invited Jayalalithaa to form the government after 
AIADMK MLAs elected her as the legislature party leader in May 2021 despite her not 
contesting the assembly elections. Jayalalithaa’s nomination papers from four 
constituencies were rejected by returning officers on the count that she was awarded 
three-year jail term in TANSI cases. 

Despite objections raised from several quarters, Beevi invited Jayalalithaa to form the 
government, earning the DMK’s wrath which demanded her resignation. Within a few 
months, the BJP recalled Beevi after calling her report on the midnight arrest of M 
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Karunanidhi by the new AIADMK government “unacceptable” as she failed to write an 
“independent one” from the state administration. 

Beevi suffered a major embarrassment when the Supreme Court in September 2001 
struck down Jayalalithaa’s appointment saying she stood disqualified. Jayalalithaa 
stepped down immediately and O Panneerselvam replaced her the same evening. 

Beevi had also rejected mercy petitions of four convicts in the Rajiv Gandhi 
assassination case, while she reduced the death sentence awarded to Nalini Murugan 
to life. 

Tamil Nadu Governor R N Ravi and Chief Minister M K Stalin, Kerala Governor Arif 
Mohammed Khan and Chief Minister Pinarayi Vijayan and other political leaders 
condoled Beevi’s death. 
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Her legal prowess shone in judgments 

https://timesofindia.indiatimes.com/city/kochi/her-legal-prowess-shone-in-
judgments/articleshow/105460708.cms 

Kochi: From being the first woman munsif magistrate through the services examination 
in Kerala in 1958 to the first woman judge in the Supreme Court in 1989, Justice 
Fathima Beevi had many firsts to her name. 

This is a rarity in itself as there are very few who have gone on to become SC judges 
from the post of munsif. 

“It reflects on her academic brilliance that she has been able to pass all these 
recruitments through the service exams. Many reach the high court but it is very difficult 
to cross the next hurdle of reaching the Supreme Court. It is a long journey. More than 
50% become judges from the bar, so the competition is very tough. It reflects her legal 
acumen and her deep knowledge of the law,” said K C Sunny, former vice-chancellor, 
National University of Advanced Legal Studies. 

He said that her judgments were just and fair and there have not been any criticism 
related to her judgments. 

Justice (Rt) J B Koshy recalled his early years as advocate when he used to argue in 
her court. 

“She was very forceful in her judgments and very impartial in her interactions. There 
was no other consideration before her when it came to implementation of law,” he said. 

“When I took over as the chairman of Kerala state human rights commission, I called on 
her at her home in Pathanamthitta. As she had served as a member of the national 
human rights commission, she gave me some interesting points to keep in mind. She 
was a person who was very humane and sympathetic to human rights which was very 
important while being part of the HRC. She was widely respected among the advocate 
community,” Justice Koshy said. 

Veteran law journalist G Shaheed said that she maintained her stature as a judge all 
through her life. 

“Many of her judgments were in the criminal court. Before her appointment as Kerala 
HC judge, her legal prowess was known in some of her judgments as judicial member 
of the income tax appellate tribunal. Those judgments made a strong impact on the tax 
laws in those days,” he said. 

We also published the following articles recently 
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Fathima Beevi, first woman judge of Supreme Court, passes awayJustice Fathima 
Beevi, the first woman judge in Supreme Court, passed away at a hospital in Kollam. A 
gold medallist from Government Law College in Thiruvananthapuram, Beevi started 
practising as a lawyer at the Kollam district court in 1950. She was appointed as a high 
court judge in 1984 and as a judge in Supreme Court in 1989. Beevi was also appointed 
as Tamil Nadu governor in 1997, but her tenure was marred by 
controversies.105454935 

Justice Fathima Beevi, first woman judge in SC, diesJustice Fathima Beevi, the first 
woman judge in the Supreme Court and former governor of Tamil Nadu, passed away 
at a private hospital in Kollam. She was born in Pathanamthitta and graduated from 
Government Women's College, Thiruvananthapuram. Beevi started her career as a 
lawyer in Kollam district court and later became a high court judge. She was appointed 
as a judge in the Supreme Court in 1989. After her retirement, Beevi served as the 
Tamil Nadu governor. Her tenure was marked by controversies, including the 
appointment of J Jayalalithaa as chief minister.105458813 

Katrina Kaif believes her work is her identity, says she has been 'fortunate' in her 
careerKatrina Kaif completes 20 years in the industry and has delivered hits like 
Partner, Maine Pyaar Kyun Kiya, Namaste London, Tiger franchise, Mere Brother Ki 
Dulhan, Zindagi Na Milegi Dobara. She feels fortunate and is a driven person who is 
constantly pushing herself. Despite being obsessed with her work, she reminds herself 
to appreciate what she has. Her work is her identity and she started working at 17. She 
will be seen in Merry Christmas with Vijay Sethupathi, directed by Sriram Raghavan, 
which will now release in January.105434124 

 

TIMES OF INDIA, Online, 25.11.2023
Page No. 0, Size:(0)cms X (0)cms.



 

HINDUSTAN TIMES, Lucknow, 25.11.2023
Page No. 9, Size:(16.72)cms X (10.41)cms.



Justice Fathima Beevi: A legal pioneer who shattered stereotypes 

https://www.newindianexpress.com/states/kerala/2023/nov/24/justice-fathima-beevi-a-
legal-pioneer-who-shattered-stereotypes-2635653.html 

https://currentaffairs.adda247.com/indias-first-woman-supreme-court-judge-justice-
fathima-beevi-passes-away/ 

The eldest daughter of Meera Sahib and Khadeeja Beevi, Fathima was born in 
Pathanamthitta in 1927. 

THIRUVANANTHAPURAM: “My father had a dream, and I simply lived it,” she said 
once. But it was not easy to live up to her father’s dream. Born in an era when 
patriarchy was more deep-rooted, it was not a simple task. It was sheer determination 
that helped Fathima fight all odds and become the first woman judge of the Supreme 
Court in 1989. Justice Fathima Beevi, 96, who passed away on Thursday, was the 
embodiment of female empowerment. 

A no-nonsense woman, Fathima always wore a white saree with different coloured zari 
borders. She never wore a hijab, but instead drew the loose end of her saree demurely 
over the head. Fathima was always quizzed about remaining single throughout her life. 
To this, she maintained that she never felt like having a ‘better half’ and never had any 
regrets. 

The eldest daughter of Meera Sahib and Khadeeja Beevi, Fathima was born in 
Pathanamthitta in 1927. She had five sisters and two brothers. Meera Sahib ensured 
that his children got into not just any career, but those that would give solace to people 
and are deeply rooted in compassion and justice.  

At a time when girls, especially those belonging to the Muslim community, were not 
allowed to study beyond a point, Meera Sahib encouraged his daughters to break the 
glass ceiling. 

After winning a gold medal in BSc chemistry from University College 
Thiruvananthapuram, Fathima was keen on pursuing her master’s. But her father was 
determined that she should not end up an academician. Despite staging a ‘satyagraha’, 
Fathima reluctantly joined Thiruvananthapuram Law College.  

For Fathima, the most memorable day in her life was when she enrolled into the Bar 
Council, on November 14, 1950. It turned out to be much sweeter for a modest Muslim 
girl as she was declared topper in the Bar Council exam. She was the first female to 
accomplish the honour. 

NEW INDIAN EXPRESS, Online, 25.11.2023
Page No. 0, Size:(0)cms X (0)cms.



In 1958, Fathima Beevi joined the judiciary as a Munsif in Thrissur. Later, she served a 
couple of terms as Munsif, District Judge and Chief Judicial Magistrate in Kottayam and 
Thiruvananthapuram.  

It was during her tenure as District Judge in 1980 that she was appointed a judicial 
member of the Income Tax Appellate Tribunal in Ernakulam. In 1983, she became a 
High Court judge. In 1989, she was named the first woman judge of the Supreme 
Court.  

Though it was a challenging stint, Fathima Beevi recalled that she never felt 
discriminated against. In her three-year term, she served with two CJIs — Justice E S 
Venkataramaiah and Justice M H Kania. 

Stood up to Union govt when she was TN governor 

After retirement, she was appointed as the first woman member of the National Human 
Rights Commission. Another notch in her long career was her appointment as the 
Governor of Tamil Nadu. This posting brought with it great happiness and trauma for 
her. It was during this tenure that she made headlines by rejecting the mercy petitions of 
four convicts in the Rajiv Gandhi assassination case. 

Towards the fag end of her gubernatorial posting, she attracted the wrath of the Union 
government.  
She had administered the oath of office to J Jayalalithaa after AIADMK secured a 
majority in the 2001 assembly elections, a move that stirred controversy. 

She had also given a clean chit to the government over the law and order situation. This 
did not go down well with the then-Vajpayee government at the Centre. Caught in the 
eye of a storm, she stepped down. Despite breaking the glass ceiling, Justice Fathima 
Beevi was always a tad bit disappointed about one thing – that not many women had 
followed in her footsteps.  
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Justice M Fathima Beevi: Embodiment of empowerment 

https://www.newindianexpress.com/states/kerala/2023/nov/24/justice-m-fathima-beevi-
embodiment-of-empowerment-2635660.html 

She was the first woman judge of the Supreme Court in the country.The first woman 
from the Muslim community to hold the position of governor 

THIRUVANANTHAPURAM: Justice M Fathima Beevi, a pioneering figure in the 
country’s judicial history and the first woman judge of the Supreme Court, passed away 
in Kollam on Thursday. She was 96. She was admitted to the Travancore Medicity 
Hospital in Kollam following pulmonary issues. She was later diagnosed with 
pneumonia and breathed her last on Thursday at 11.45 am, the hospital authorities 
said. 

Born in Pathanamthitta in 1927, Justice Beevi embarked on her educational journey at 
St Joseph’s Convent School. She earned a BSc degree in chemistry from the University 
of Kerala and pursued law at the Government Law College in Thiruvananthapuram. 

Her illustrious legal career began in 1950, when she was enrolled as a lawyer. Starting 
in the lower judiciary, she ascended the ranks, serving as a munsiff in the Kerala 
Subordinate Judicial Services in May 1958, subordinate judge in 1968, chief judicial 
magistrate in 1972, and the district and sessions judge in 1974. 

In January 1980, she assumed the role of judicial member of the Income Tax Appellate 
Tribunal, paving the way for her elevation to the High Court as a judge on August 4, 
1983. She became a permanent judge of the High Court on May 14, 1984, and retired 
on April 29, 1989. 

She was appointed as a judge in the Supreme Court on October 6, 1989. She retired 
from the Apex Court on April 29, 1992. 

In 1997, Justice Beevi took charge as the Governor of Tamil Nadu, becoming the first 
woman from the Muslim community to hold the position.  

Justice Fathima Beevi’s contributions extended beyond the judiciary; she served as the 
chairperson of the Kerala Commission for Backward Classes and was a member of the 
National Human Rights Commission. 

The mortal remains of Justice M Fathima Beevi were shifted to Pathanamthitta, with the 
funeral slated to take place on Friday at 2pm at the Town Juma Masjid. 

Justice Fathima Beevi’s sense of confidence and conviction in her decisions was 
apparent during her tenure as the Governor of Tamil Nadu when she chose to stand by 
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what she felt was right. Her life reminds us that the limitations that society imposes 
based on traditional social constructs is after all a farce that ought to be simply 
discarded. As she once remarked in an interview, she truly did ‘open the door’. 
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पहली मिहला सु ीम कोट जज एम. फाितमा बीवी का िनधन, मोदी ने िकया गहरा 
दुः ख  

https://www.shahtimesnews.com/modi-expressed-deep-grief-over-the-demise-of-the-
first-woman-supreme-court-judge-m-fathima-beevi/ 

https://hindi.newsclick.in/Smriti-Shesh-Meaning-of-Fatima-Beevi-being-the-first-woman-
judge-of-the-Supreme-Court 

https://hindicurrentaffairs.adda247.com/india-first-woman-supreme-court-judge-justice-
fathima-beevi-passes-away/ 

https://chetnamanch.com/national/justice-fathima-beevi-passes-away-at-
96/#google_vignette 

 
नई िद ी । धानमं ी नरे  मोदी ने सु ीम कोट की पहली मिहला पूव ायाधीश ायमूित एम. फाितमा 
बीवी (judge Fatima Bibi) के िनधन पर गहरा दुः ख  िकया है। 

धानमं ी कायालय ने शु वार को ए  पर अपने संवेदना संदेश म िलखा, “ ायमूित एम. फाितमा बीवी के 

िनधन से दुखी ं। वह एक स ी पथ दशक थी ंऔर उनकी उ ेखनीय या ा ने कई बाधाओ ंको तोड़ा तथा 
मिहलाओ ंको बेहद े रत िकया। िविधक े  म उनके योगदान को हमेशा याद रखा जाएगा। मेरी संवेदनाएं 

उनके प रवार एवं दो ो ंके साथ ह। ई र उनकी आ ा को शांित दे।” धानमं ी ने कहा िक सेवािनवृ  

ायमूित फाितमा बीवी (30 अ ैल 1927 – 23 नवंबर 2023) वष 1989 म उ तम ायालय म ायाधीश 

बनी थी।ं 

उ ेखनीय है िक देश की सव  ायपािलका म काम करने वाली पहली मिहला ायाधीश फाितमा बीवी 
(judge Fatima Bibi) का गु वार को केरल म 96 वष की आयु म िनधन आ था। 

ज स फाितमा बीवी (judge Fatima Bibi) एक ऐसा नाम है जो भारतीय ायपािलका के इितहास म 

िणम अ रो ंम अंिकत है फाितमा बीवी को भारत के सु ीम कोट की पहली मिहला जज होने का गौरव 

ा  है भारत ही नही ंब  हाई ूिडशरी म एिशया के भीतर फाितमा बीवी पहली मिहला जज है। 

SADDENED BY THE PASSING AWAY OF JUSTICE M. FATHIMA BEEVI. A TRUE TRAILBLAZER, HER 
REMARKABLE JOURNEY BROKE SEVERAL BARRIERS AND GREATLY INSPIRED WOMEN. HER 
CONTRIBUTION TO THE LEGAL FIELD WILL BE CHERISHED. CONDOLENCES TO HER FAMILY AND 
FRIENDS. MAY HER SOUL REST IN PEACE: PM… 

— PMO India (@PMOIndia) November 24, 2023 
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देश के सव  ायालय की ायाधीश बनने वाली पहली भारतीय मिहला थी।ं वो उ  ायपािलका म 

पहली मु म मिहला और एिशयाई देशो ंम सव  ायालय की ायाधीश बनने वाली भी पहली मिहला 
थी।ं 

फाितमा बीवी (Fatima Bibi) का ज  30 अ ैल, 1927 को ावणकोर (वतमान म भारतीय रा  केरल) के 

पठानमिथ ा म खदीजा बीबी और सरकारी कमचारी मीरा सािहब के घर आ था फाितमा छह बहनो ंऔर 

दो भाईयो ंम सबसे बड़ी थी ं

ाट्सएप पर शाह टाइ  चैनल को फॉलो कर 

उ ोनें 1943 म कैथोिलकेट हाई ू ल, पठानमिथ ा से अपनी ू ली िश ा पूरी की वो अपनी उ  िश ा के 

िलए ि व म चली गईं, जहां छह साल तक रही।ं इसके बाद बी.एस.सी. यूिनविसटी कॉलेज, ित वनंतपुरम से 

करके गवनमट लॉ कॉलेज, ित वनंतपुरम से कानून की पढ़ाई के िलए अपना रिज ेशन करावाया। 

पहले वो िव ान की पढ़ाई करना चाहती थी, लेिकन उनके िपता ज ि◌स अ ा चांडी (भारत की पहली 
मिहला ायाधीश और उ  ायालय की ायाधीश बनने वाली भारत की पहली मिहला) की सफलता से 

े रत थे ये उनके घर के पास काम कर रही थी ंइसिलए उ ोनें अपनी बेटी फाितमा बीवी को भी साइंस की 
जगह कानून की पढ़ाई करने के िलए उ ािहत िकया। 

शाह टाइ  ोरीज़  

एम. फाितमा बीबी (Fatima Bibi) का नाम उन चुिनंदा मिहलाओ ंम िलया जाता है िज ोनें पु ष धान 

ायतं  म मिहलाओ ंके िलए रा ा बनाया है। फाितमा बीबी को 1989 म सु ीम कोट का जज़ िनयु  िकया 
गया। साल 1950 म सु ीम कोट की थापना होने के बाद देश को पहली मिहला जज िमलने म 39 साल लग 

गए थे। इससे पहले वह साल 1983 म केरल हाई कोट म जज के पद पर िनयु  की गई थी।ं वहां उ ोनें 6 

साल यानी 1989 तक अपनी सेवा दी। 

हाई कोट के जज़ के पद से रटायर होने के महज 6 महीने बाद ही उ  1989 म सु ीम कोट (Supreme 

Court) का जज़ िनयु  िकया गया. यह इितहास म एक सुनहरा पल था ोिंक िकसी मिहला को सव  

ायालय (Supreme Court) तक प ंचने म लगभग 39 बरस लग गए। उ  3 अ ू बर 1993 को रा ीय 

मानवािधकार आयोग की भी सद  बनाया गया। उनका पूरा नाम मीरा सािहब फाितमा बीबी है। फाितमा 
जी 1997 से 2001 तक तिमलनाडू की रा पाल भी रह चुकी ह। 
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Why Justice Fathima Beevi will be remembered as an icon of women 
s empowerment 

https://www.indiatoday.in/india-today-insight/story/why-justice-fathima-beevi-will-be-
remembered-as-an-icon-of-womens-empowerment-2467210-2023-11-24 

The first woman judge of the Supreme Court and former Tamil Nadu governor passed 
away at the age of 96 

Justice Fathima Beevi, the first woman judge of the Supreme Court, who passed away 
in Kollam on November 23 at the age of 96, was a torchbearer of women’s 
empowerment and gender justice in India, inspiring many young women to take up the 
legal profession. 

Beevi hailed from the remote Pathanamthitta district of Kerala. Born in 1927 to a lower 
middle class Muslim family, she made her legal career with sheer brilliance, breaking 
the proverbial glass ceiling. She also served as the governor of Tamil Nadu from 1997 
to 2001. Before that, she was a member of the National Human Rights Commission and 
chairperson of the Kerala Commission for Backward Classes. 

Beevi was the eldest of eight children of Annaveetil Meera Sahib and Khadeeja Beevi. 
Her father, a Kerala government employee, broke societal taboos of the time and 
struggled hard to provide education to his six daughters. 

After graduating in chemistry, Beevi was persuaded by her father to study law. 
Annaveetil Sahib himself was inspired by the life of Anna Chandy, the first woman 
judicial officer of the erstwhile Travancore state. 

Beevi completed her law degree from the Government Law College Thiruvanathapuram 
in 1949 and cleared the All India Bar Examination with gold medal. She enrolled as a 
lawyer in 1950. In the initial days, as a junior lawyer, she specialised in criminal law, 
becoming a munsiff in 1958 and a district judge in 1974. 

 
Beevi was appointed judicial member of the Income Tax Appellate Tribunal and 
elevated to the high court as a judge in August 1983. In 1989, she was elevated to the 
Supreme Court as a judge, from where she retired in 1992. 

She was appointed Tamil Nadu governor in January 1997. In 2001, the Union 
government demanded her resignation, apparently for giving a clean chit to the state 
government on the law and order situation. Later, the Supreme Court criticised Beevi for 
appointing Jayalalithaa as Tamil Nadu chief minister when she was not elected to the 
legislative assembly. 
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Recently, the Kerala government felicitated Beevi with the Kerala Prabha Award, the 
state’s second highest honour. Paying homage, chief minister Pinarayi Vijayan 
remembered Beevi as a remarkable person who dedicated her life to the legal 
profession and was an icon of women’s empowerment in Kerala. “Her life is an 
inspiration for Kerala society and women in particular,” Vijayan noted in his condolence 
message. 

Dr Sebastian Paul, a constitutional expert and former Lok Sabha MP, said Beevi was a 
“role model for women”, while retired Supreme Court judge K.T. Thomas, a family 
friend, called her a nature lover and one of the finest human beings. “Fathima Beevi 
was bold and had a microscopic eye in legal matters,” Justice Thomas told INDIA 
TODAY. 
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Police tell gram panchayats to crack down on illegal 
hoardings 

https://timesofindia.indiatimes.com/city/aurangabad/police-crack-down-illegal-hoardings-
chhatrapati-sambhajinagar/articleshow/105460745.cms 

Chhatrapati Sambhajinagar: The rural police, in order to address address the menace of 
illegal hoardings cropping up during the ongoing reservation-related friction, have 
started writing to the gram panchayats and municipal councils, asking them to follow the 
high court directives on installation of billboards. 

Superintendent of police Maneesh Kalwaniya, while talking to TOI, said, “We have 
written a letter to zilla parishad CEO and district collector for following the banner and 
flexes-related norms as per the high court directives.” 

On being asked about incidents where miscreants targeted Maratha as well as OBC-
related banners, Kalwaniya said, “We have out limitation. We cannot register an FIR 
when the targetted banner is illegal.” 

Another senior police officer said, “Most of the banners and flexes are put up by the 
politicians and their workers due to which the gram panchayats and the civic bodies do 
not want to act against them and get into their bad books.” 

Earlier, the Aurangabad bench of the Bombay high court had even directed to initiate 
action against people whose names and photos are displayed on illegal banners. 

While in the latest situation, the principal bench of the Bombay high court on 
Wednesday directed municipal corporations and municipal councils in the state to 
inform about action taken including criminal action, against those who installed illegal 
banners and hoardings. 

The Bombay high court observed: “The authorities concerned have failed to take 
appropriate steps under the Maharashtra Prevention of Defacement of Property Act, 
1995. 

As a result of this, illegal banners and hoardings start mushrooming.”Chief justice 
Devendra Kumar Upadhyay and justice Arif Doctor, said, “We are unable to appreciate 
such a situation.” 

We also published the following articles recently 

Impose fines on political hoardings like illegal parking: PIL in Bombay high courtA public 
interest litigation filed by a city doctor suggests adopting the system used for fining 
illegal parking to curb illegal banners and hoardings by political parties. The proposed 
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system involves citizens and police taking photos of banners and uploading them to a 
website or app, automatically creating and sending a challan to the local head office of 
the political party. The petitioner seeks uniform guidelines and strict penalties for 
defaulters, similar to the Motor Vehicles Act. The defaulting party president should have 
15 days to object to the challan, and no candidate with unpaid fines should be allowed 
to contest elections.105364196 

Islamabad High Court declares Imran's jail trial in cipher case illegalThe Islamabad High 
Court nullified the government's order for a jail trial of former Prime Minister Imran Khan 
in a cipher case related to leaking state secrets. Imran Khan, leader of the Pakistan 
Tehreek-i-Insaf party, was arrested in the Toshakhana corruption case. The court 
declared the notifications for Imran's jail trial to be without lawful authority and no legal 
effect. The case against Imran and Shah Mehmood Qureshi was filed by the previous 
government to keep top PTI politicians out of electoral politics.105395401 

'Why no action taken?' Madras high court asks Tamil Nadu government on 2018 
Tuticorin police firingThe Madras high court questions the Tamil Nadu government for 
not taking action against officials involved in the Tuticorin police firing. The court refers 
to the findings and recommendations of the Justice Aruna Jagadeesan Commission and 
asks why only one official has been charged by the CBI. The bench directs the 
authorities to explain the delay by December 11. Human rights activist Henri Tiphagne 
has filed a plea seeking re-investigation by NHRC into the incident. The state 
government has initiated disciplinary action against the then district collector N 
Venkatesh.105302629 
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